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priaed that he now chooses to put it aside, 
hu not taken It 18riously to consider that a 
major revelation like this In which numbers 
not just of politicians, .. nlor members of the 
Cabinet but political party offic .. were being 
tapped. All that the Prime Minister has said 
Is that the Govemment will examine, but he 
will not tell the Parliament what has actually 
been found or what corrective steps are 
being takan. I would, through you, appeal to 
the Prime Minister that the Issue is much 
larger than just placing the report of the CBI 
In Parliament or not placing It. It does involve 
the freedom of functioning of ths political 
parties and Members of Parliament. Ther. 
fore, he must please reconsider It. I would 
request the hone Prime Minister ~ react to It. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir. I fully agree with the hone 
Member. But I do not know why he should 
say that I have some hesitation in accepting 
what he suggests. The only thing is that I did 
not want to got into the past I look towards 
the future. That la why I said, If you go on 
harping on the theme of what hid happened 
In the past, it willnot bring a better future. In 
futu.... all hie augge.lona ahould be ac-
cepted and will be accepted. I give that 
assurance that because of political reasons 
nobody's phone will be tappecL 

DR. A.K. PATEL: Mr. Speaker, Sir, .. 
th .. e four C8H8 of inveatlgallonl are very 
vital and important for the nation and they 
.... sufficiently delayed. So, will the GoYem-
ment expedite the InV88tigationa? 

SHRI KAMAL MORARKA: Mr. Speakar, 
Sir, as the Member who hal prevIoualy IPO-
ken, said theq~ IrwoIveI the privileges 
of the Membera of parliament. So, the 
PrevilegeaCwnmM .. IIMlzedafthe Matter 
Met • wi certlllnly IoGk Into the prIvIegeI of 
Membera. The Government • MIzed of the ....... 
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Agreement with Sir Richard 
Attenborough on Proceeds of the Film 

'Oandhl' 

·22. SHRI JANARDHANA POOJARY: 
Will the PRIME MINISTER be ple8SQd to 
state: 

(a) whether any agreement has been 
reached with Sir Richard Attenborough during 
his recent visitto India regarding proceedsof 
the film 'Gandhi' that ware to be r'relid to the 
Cine Artists Welfare Fund; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND M~N· 
ISTER OF STATE IN THE MINI3TRY OF 
INFORMATION AND BROADCASTING, 
(SHRI SUBODH KANT SAHAY): {a} No, 
Sir. 

(b) 0089 not arisa. 

(c) Since Sir Richard Attenborough has 
objected to the transfer of entire S"proflts 
alongwtth Interest accrued from the film 
'Gandhr to the Cine Artists Walfare Fund, 0,1 
lOme t8C~nical grounds, the matter haa not 
yet been 'resolved and further efforts .. 
being made to l'8IOive It. 

T ... 8etwMn Vlahwa Hindu parlahad 
MCI BabrI ..... 1cI Aatlon CommIttM 

·25. SHR. MITRA SEN V ADA V: 
SHRIDLEEPSINGH BHURIA: 

WI. the PRIME MINISTER be pleaud 
toll .. : 

(a) ......... Qcwemment haw InI-
tIIIIId tIIca II. !1M" ........ I It_ GIl 
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the Vishwa Hindu Parishad (VHP) and the 
All India Babrl MasJld Action Committee 
(AIBMAC) on the RamJanam Shooml Sabri 
Mujid Isaue; and 

(b) If so, the details "of the talka held on 
the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUSODH KANT SAHAy): <a) Tab 
have been facilitated by the Govt. betw •• n 
the representatives of the Vlahwa Hindu 
Parish ad and the Allindta Sabri Majid Ac-
tion committee on the Ram Janam Bhooml-
BabrI Majid iSlue. 

(b) Both partI .. met four tim .. , in which 
view polnta were expressed and documera 
were preaented on either side. thedocumants 
were to tH, examined by experts. In the 
meeting of 8th February, 1991, both part'" 
agreed to submit an analytical summary of 
their rnpective evidences to the Government 
and clarHy any Issue asked for. 

Communal Rlota In the Country 

-26. SHRI BHOGENDRA JHA: 
SHRIINDRAJITGUPTA: 

Will the PRIME MINISTER be pi_ad 
to state: 

<a) thenumberoflncidentaofcommunal 
riots in various parts ot the country during 
1991 80 far, StatewllelUnlon Terrftory .. wtae 
and month-wi.e; 

(b) the loss of life and property Including 
the number of persona injured, rendered 
homeless and displaced In such Incidents; 

(c) the number of persons arrested In 
thlt regard 80 far: 

(d) the extent of relief provided to vic .. 
tlms and the measure. taken for their reha .. 
bilitatlon; 

(e) the oulcomeofthelnquiryconductad, 
If any I as to the causes of thea. Incidents; 
and 

(1) the steps taken by the Government 
10 check such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): (8) to (c). 
On the basis of available information, a 
statement showing the partlculara of incidents 
of major communal violence In the country 
from the 1 at January, 1991 tiD the 15th 
February, 1991 Is attached _ Statement. 

(d) The Central Govemment have Is .. 
sued guldeftnes to the various State Gov-
arnmantsIUTs, which envisage that the 
amount of ex-gratia relief grants. for case. of 
death or permanent incapacitation be fixed 
at Rs. 50,0001-. A pension of Rs. 500/- par 
month may also be given toth. widows of the 
victims of communal riots belonging to the 
low inCX)me group. the State govarnmenta 
have also been requested that a aystem of 
expeditious disbursement of the 8x-gratla 
relief be deviHd. 

The Government of Uttar Pradesh have 
recently announced an ex-gratia relief of Rs.. 
one lakhI to the next of the kin ofthedaceased 
victims of communal disturbances. an amount 
of Rs. 4,0001' Bach to the I"(;o".y 'njured 
persons and Rs.. 1,000/· each to the other 
injured persons in the riots. 

(e) The Go~ernm.nt are of the view that 
such riots ara generally the handiwork of 
communal and antl-eociaJ elements. 

(f) The reported caus.. of riots in 


